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arise. In such a situation, we ought
to ‘be very caution while putting

Mr. Deputy-Speaker: The scope of
the question is very limited. Let him
finish.

Shri Shashl Ranjan: I was asking
this question, Article 256 exclusively
deals with the relationship between
the States and the Union, and I want-
ed to know from the Prime Miniscer

t

to it.
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Several hon. Members rose—

Mr. Deputy-Speaker: We have
exhausted half an hour. I have per-
mitted all Members to put questions.

Shri Vasudevan Nair: All kinds of
questions are aliowed to be asked
from that side. On this side, we are
not allowed.

Mr. Deputy-Spmker: You see the
record and then make a statement. It
is not fair. Next question.

Several hon. Mempbers rose—
Mr. Deputy-Speaker: I have passed
on to the next guestion.
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have come to the conclusion that it
would peither be advisable nor praec-
ticable to nationalise the film industry.
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Shrimati Nandini Satpathy: It has
been coneidered by the Government.
This Committee has suggested against
the nationalisation of the film indus-
try. But it has suggested certain
restrictions on the fllm industry which
have already been done by the Cine-
matograph Act, 1852
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nationalised. On the contrary, if he
reads the very beginning of the obser-
vations in the paragraph from which
he read, they say:

regret
that we are unable to subscribe

to this theory.”

This is what the Committee have said.
But 50 far as the other measures which
are necessary are concerned, the
Government is looking into them
and if necessary we shall amend the
Act,
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that all sorts of films which are
harmful to the morals of the Youngs-
ters are not allowed, and the films
are checked.

Shrimati Lakshmikanthamma: Most
of the films of recent days are a
waste of the celluloid. Either we sec
the boy-meets-girl or the girl-meets-
the-boy end there it is arranged.
(Interruption). I would like to know
what steps the Government propose
to take to encourage such films as
would infuse patriotism, a spirit of
sacrifice into the minds of the youngs-
ters 8o as to build up the nation, and
whether some kind of {unds to such of
these films as are produced with this
spirit in view, will be given by the
Government.

Shrimatl Nandini Satpathy: Gov-
ernment always encourages the films
which are helpful to the growth of
morals, such fiims which are related
now by the hon. Member. These films
are sometimes given assistance from
the Film Finance Corporation which
has been constituted by the Govern-
ment.

Shri Piloo Mody: I would like tw
know what makes the Governmeat
think that it would be capable of pro-
tecting the morals of people by
nationalising the jndustry ra.her than
by leaving it in its present form, and
has the Government demonstrated in
the past either some artistic, creative
ability or any great moral standards?

Mr, Deputy-Speaker: That has
already been replied to.

Shri §. Kundu: I would like 10 know
why the hon. Minister does not con-
sider that the best way of checking
the morals and infusing a spirit of
nationalism by using the films to build
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Shri 8. Kunde: What I
sort of ¢ erazy, sexy
are being sold around India
Virtually, this is
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Shrimati Nandind
an art and Government think
regimentation of art will raf
per its growth and not help its
So, we consider that the film
try should not be nationalised.
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on certain aspects of films,
the Scminar on kissing, there was
some discussion in the papers, but
E&re was no particular proposal like
at.

Shri §. R, Damani: At present, the
censor board censors films after they
are produced. In view of the present
low standard of films, may I know
whether Government will consider
scrutinising and approving the story
before the film is produced? Secondly,
what progress has been made by the
Film Finance Corporation in this di-
rection?

Shrimati Nandini Satpathy: The film

garding films for
Finance Corporation gives loans, their
stories go to the Film Finance Corpo-
ration and they the script
before giving loans.

Shri M. R, Krishna: The cost of
Indian films s exorbitantly high since
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Shrimgii Nandinl Satpathy: It iy &
suggestion for action. (Fnterruptions).

Definition of ‘Pakisian’ jn Oxford
Concise Dictionary

+
*723. Shri A. B, Vaipayee:
Shri Bal Raj Madhok:

Will the Minister of External Affatrs
be pleased to state:

(a) whether in the latest edition of
Oxford Concise English Dictionary,
Pakistan has been described as a
country which includes Kashmir;

(b) whether this definition of
‘Pakistan’ js at variance with the defi-
nition given in the earlier edition of
the pame Dictionary;

(c) whether it is also a fact that it
has been done under pressure from
the Pakistan Government; and

(d) if so, the steps proposed to be
taken to get this factual mistake cor-
rected in the said Dictionary?

The Minister of Defence (Shri
Swaran Singh): (a) The reference to
Kashmir is in the etymology of the
word ‘Pakistan’, in brackets, ‘and not
part of the definition of its mecning.

(b) Thg earlier pdition containeq the
same etymology of the word ‘Pakis-
tan’ but different definition,

(e) Government have no informa-

(d) Our High Commission {n London
has had correspondence with the pub-
lishers who point out that there is a
difference between gefinition and ety-
mology and that the inclusion of Kash-
mir in the etymology implies no sug-
gestion about the legal, constitutional
or political status of Kashmir.

ot wew fagr® wddt ;T
gET2g ¥ waT fr gty gr§ wA™ea 0
WiT X Q% T fawr mar g1 w0 oo
ww:;aruﬁlmgma? afe =,
fya st T @R

Oral Amswers  ASADHA 5, 188§ (SAKA)

Oral Answers 7432

8hri Swaran Singh: Our High Com-
mission did wrote—did write (laugh-
ter) 1 am sorry my English is bad, but
English is not our mother tongue and
bad English should not be an occasion
for laughter.
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Shri Swaran Singh;: Cur High Com-

mission wrote to the publishers gnd
the publishers took their stand om the
difference between definition aend
etymology.
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8hrj Swaran Singh: They stated as
follows:

“The etymology given is correct
and Kashmir dig in fact contri-
but the ‘K' to the word Pakistan™

This information hag already been
conveyed to the Lok Sabha
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8hri Swaran Singh: I have looked
up the grigins] dictionary. It is rather
strange that they should have, while
giving the etymology of Pakistan',
adopteg this rather queer
where they say that letter ‘P is from

point of order. It ‘P’ is from Punjab,
what about ‘A’, is it from ‘Assam’?

Shri Swarap Singh: What they have
given in the dictionary is like

that ‘P is from Punjab, ‘A’
Afghanistan Frontier....
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